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Flying Bounty

2363. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to state:

(a) whether officers of ‘the IAF are
entitled to a ‘lying bounty’;

(b) if so, the details thereof;

(c) the number of officers who
have earned the said ‘flying bounty”
since the .15th April, 1962; and

(d) if none has earned it during
the aforesaid period, the reasons
therefor?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a):
Yes, Sir.

(b) Pilots and Navigators of the
General Duties Branch and : regular
officer aircrew filling vacancies in the
authorised establishment are entitled
to a flying bounty on completion of
the minimum flying hours in service
aircraft as indicated below:—

(5) Officers employed against 72 flying
authorised  establishment ~ hoursa
of units engaged on opera-  year.
tional role.

(#) Officers employed in non- 36 flying

operational establishments ~ hours a
year.
The current rates of flying bounty are
as follows :—
Rank Rate per
Annum
Rs.
Pilot Officer, Flying Officer,
Flight Lieutenant, Squadron

Leader and Wing Commander 34000





